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public who come and meet the Prime
Minister in groups at his residence.
No names of representatives were kept
on record.

(¢) No.
(d) and (e). Do not arise.

Private Goods Carriers Transport

4067, SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister
of SHIPPING AND TRANSPORT be
pleased to state whether Government
have any proposal to take over pri-
vate goods carrier transport?

THE PRIME MINISTER (SHRI
MORARJI DESAI): No such proposal
is under the consideration of Govern-
ment.
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Benefits of War Service to candidates
- appointeq in M.CD,

4069, SHRI RAM DHARI SHASTRI:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to the Unstarred Question No. 9458
dated 8th May, 1974 and state:

(a) whether the adoption by M.C.D.
of the orders issued by the Central
Governmeni regarding counting of
war service of E.C.0s. and S.S.C.Os. has
since been made;

(b) whether instructions issued by
the Central Government (from 1963
to 1972) regarding counting of war
service/grant of seniority to the re.
leased E.C.Os. and S.S.C.Os. (Engineer-
g and Medical Services) have since
been adopled by the Municipal Cex-
poration of Delhi; and

(c) if so. whether the same have
since been implemented in respect of
ali the employees (Engineering and
Medical Serviccs) both in service and
thosc whose services have been ter-
minated?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) to (¢). According to the infor-
mation received from the Municipal
Corporation, Delhi the Corporation
has adopted for its General Wing the
orders issued by the Central Govern=
ment only so far as fixation of pay is
concerned vide itg resolution dated
10-2-1975. Benefit of past service for
purposes of seniority has not been
extended to any employee as none of
the employees has been appointed
against reserved vacancies. The de-
cision tuken by the Corporation in the
above re<olution has been implement-
ed. As regards DESU anq DWS &
SDU, there is no case of any Engineer-
ing or Mcdical Officer who was re-
crulted after rendering army service
as ECO/SSCO.





